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ACT No. XV or 1877.

PassED BY THE GovErnor GENERAL oF Inpia v Couxcrr.

(Received the assent of the Governor General on the 19th July 1577.)

An Act for the Limitation of Suits, and for other
purposes.

WHEREAS it is expedient to amend the law relat-

ing to the limitation of suits, appeals and cer-
tain applications to Courts; And Whereas it is also
expedient to provide rules for acquiring by possession
the ownership of easements and other property; It is
hereby enacted as follows :—

PART 1.
PRELIMINARY.

1. This Act may be called The Indian Limita-
tion Act, 1877 :”

It extends to the whole of British India; but
nothing contained in sections two and three or in
Parts IT and IIT applies— »

(@) to suits under the Indian Divorce Act, or

(8) to suits under Madras Regulation VI of 1831 ;

And it shall come into fowe on the first day of
October 1877.

9. On and from that day the Acts mentioned in
the first schedule hereto annexed shall be repealed to
the extent therein specified.

_ But all references to the Indian Limitation Act,
" 1871, shall be read as if made to this Act; and no-
thing herein or in that Act contained shall bc deemed
to. aﬂfect any title acquired, or to revive any right

to
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of money to another at a time therein limited, or on
demand, or at sight :

“trustee’ does not inciude a bendmiddr, a mort-
gagee remaining in possession after the mortgage has
been satisfied, or a wrong-doer in possession without
title :

“snif.’ does not include an appeal or an application :

‘registered ' means duly wgmtu‘cd in British India
under the law for the registration of documents in
force at the time and place of executing the document,
or signing the decree or order, referred to in the con-
text :
‘foreign country’ means any country other than
British India;
and nothing shall be deemed to be done in °good
faith’ which is not done with due care and attention.

PART I1.
LiM1TATION OF SUITS, APPEALS AND APPLICATIONS.

4. Subject to the provisions contained in sections
5 to 25 (inclusive ), every suit instituted, appeal
presented, and application made, after the period -
of limitation prescribed therefor by the second schedule
hereto annexed, shall be dismissed, although limitation
has not been set up as a defence.

Faplonation.—A suit is instituted, in ordinary
cases, when the plaint is presenled lo the proper
officer; in the case of a pauper, “when his application
-for leave fo sue as a pauper is filed ; and in the case of
na claim against a company which is heing Wound up

by the Court, when the claimant first sends in his
claim to the official liquidator.

dllustrations.

(a) —A suit is instituted after the prescribed period of limita-
tion. ~ Limitation is not set up as a defence and judgment is
given for the pluintiff. The defendant appeals. The appellate
Court must dismiss the suit.

{0.)~An
a

Dismissal of
suits, &e., in-
stituted, &c.,
after period

of limitation.
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When such representative is at the date of the
death affected by any such disability, the rules con-
tained in the first two paragraphs of this section shall
apply.

Nothing in this section applies to suits to enforce
rights of pre-emption, or shall be deeiued to extend,
for more than three years from the cessation of the
disability or the death of the person affected thereby,
the period within which any suit must be instituted or
application made.

Hilustrations.

(a).—The right to sue for the hire of a boat accrues to A
during his minority. He attains majority four years after such
accruer. He may institute his suit at any time within three
years from the date of his attaining majority.

().—A, to. whom a right to sue for a legacy has acerued
during his minority, attains majority eleven years after such
accruer. A has, under the ordinary law, only one year remain-
ing. within which to sue. But under this section an extension
of two years will be allowed him, making in all a period of three

years from the date of his attaining majority, within which he

may bring his suit.

(¢).— A right to sue accrues to Z during his minority. After
the accruer, but while Z is still a minor, he becomes insane.
Time runs against Z from the date when his insanity and minor-
ity cease.

(d).—A right to sue accrues to X during his minority. X
dies before attaining majority and is succeeded by Y, his minor
son. Time runs against Y from the date of his attaining
majority: '

{e).—A right to suefor an hereditary office accrues to A, who

Disability of
representa~
tive.

at the time is insane. Six years after the accruer A recovers .

his reason. A has six years, under the ordinary law, from the

date when his insanity ceased within which to institute a
suit, No extension of time will be given him under this
section, :

“(f) —A right to sue as landlord to recover possession from a
tenant accrues to A, who is an idiot. A dies three years after
the accruer, his idiocy continuing up to the date of his death.
A’s representative in interest has, under the ordinary law, nine
years from the date of A’s death within which to bring a suit.
. This section does not extend that time, except where the repre-

sentative
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sentative is himself under disability when the representation
devolves upon him.

8. When one of several joint creditors op claim.
ants is under any such disability, and when a dis-
charge can be given without the concurrence of such
person, time will run against them all: hut where no
such discharge can be given, time will not run ag
against any of them until one of them becomes capa-
ble of giving such discharge without the concurrence
of the others.

Lilustrations,

(@).—A incurs a debt to a firm of which B, Cand D are part-
ners. B isinsane and Cis aminor, [ can give a discharge
of the debt without the ¢oncurrence of B and C. Time, runs
against B, C and D.

(6).—A incurs a debt to a firm of which E, F and G are
partners. E and T are insane, and G is a minor. Time will
not run against any of }hem until either E or F becomes sane,
or G attains majovity.

9. When once/ time has begun to run, no subse-
quent disability or inability to sue stops it :

Provided that where letters of administration to
the estate of a creditor have been granted to his
debtor, the running of the time prescribed for a suit
to recover the debt shall be suspended while the admin-
istration continues.

10. N otwithstanding anything hereinbefore con-
tained, no suit against g person in whom property has
become vested in trust for any specific purpose, or
against his legal representatives or assigns (not being

- assigns for valuable consideration), for the purpose of

following in his or their hands such property, shall
be*barred by any length of time, '

11. Suits instituted in British India on contracts
entered into in a foreign country are subject to the
rules prescribed by this Act.

No foreign rule of limitation shall be a defence to
a suit instituted in British India on g contract entered
into in a foreign country, unless the rule has extin-
guished the contract, and the parties were domiciled

in
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in such country during the period prescribed by such

rule.

PART III.

COMPUTATION OF PERIOD OF LIMITATION.

12. In computing the period of limitation prescribed
for any suit, appeal or application, the day from which
such period is to be reckoned shall be excluded.

In computing the period of limitation preseribed
for an appeal, an application for leave to appeal as a
pauper, and an application for a review of judgment,
the day on which the judgment complained of was
pronounced, and the time requisite for obtaining a
copy of the decree, sentence or order appealed against
or sought to be reviewed, shall be excluded.

Where a decree is appealed against or sought to
be revicwed, Ll time requisite for obtaining a copy
of the judgmenl on which it is founded shall also be
excluded. :

In computing the period of limitation preseribed
for an application to set aside an award, tho time re-
quisite for obtaining a copy of the award shall be
excluded. ‘

13. In computing the period of limitation pre-
scribed for any suit, the time during which the de-
fendant has been absent from British India shall be
excluded.

14. In computing the period of limitation pre-
scribed for any suit, the time during which the plaint-
iff has been prosecuting with due diligence another
civil proceeding, whether in a Court of first instance or
in a Court of appeal, against he defendant, shall be
excluded, wheve the proceeding is founded upon the
samo cause of action, and is prosecuted in good faith
in a Court which, from defect of jurisdiction, or other
cause of a like nature, is unable to entertain it.

In
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representative of the deceased capable of instituting
. or making such suit or application.

‘When a person against whom, if he were living,
a right to institute a suit or make an application
would have accrued dies before the right accrues, the
period of limitation shall be computed from the time
when there is a legal representative of the deceased
against whom the plaintiff may institute or make such
suit or application.

Nothing in the former part of this section applies
to suits to enforce rights of pre-emption or to suits
for the possession of immoveable property or of an
hereditary office.

18. When any person having a right to institute
a suit or make an application has, by means of fraud,
been kept from the knowledge of such right or of the
title on which it is founded,

or where any document necessary to establish such
right has been fraudulently concealed from him,

the time limited for instituting a suit or making
an application

(#) against the person guilty of the fraud or ac-
cessory thereto, or,

() against any person claiming through him other-
wise than in good faith and for a valuable cons1dera-
tion,

shall be computed from the time when the fraud
first became known to the person injuriously affected
thereby, or, in the case of the concealed document,
when he first had the means of producing it or com-
pelling its production.

19. If, before the expiration of the period pre-
scribed for a suit or application in respect of any pro-
perty or right, an acknowledgment of liability in
respect of such property or right has been made in
writing signed by the party against whom such pro-
perty or right is claimed, or by some person through

whom

Effect of
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ing.
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Wwhom he depiyes title op Liability, 16w period of
limitation, according to the nature of the original .
bility, sha]] © computed frop, the time when t}q
acknowledgment Was so signed,

When the writing containing the acknowledgment
is undated, org] evidence may be given of the time
when it wag signed ; hut oral evidence of its Contentg
shall not, phe received,

permit to enjoy, or is coupled with claim o 4 set-
off, or ig addressed to & person other than the Person
entitled to the property op right, '

Erplanation 2—~1In thig section “ gigpeq »» meang
signed either personally op by an agent duly authorizeq
i alf.

. ‘Pg‘novidedv that, in the ease .of Part-payment of the

21. Nothing i, sections 19 and 99 renders one.of
Reveral joint contractoys, Partners, executors op mort-
gagecs
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gagees chargeable by reason only of a written acknow-
ledgment signed, or of a payment made by, or by the
agent of, any other or others of them.

22. When, after the institution of a suit, a new
plaintift or defendant is substituted or added, the suit
shall, as regards him, be deemed to have been insti-
tuted when he was so made a party :

Provided that, when a plaintiff dies, and the suit
is continued by his legal representative, it shall, as
regards him, be deemed to have been instituted when
it was instituted by the deceased plaintiff:

Provided also, that, when a defendant dies, and
the suit is continued against his legal representative,
it shall, as regards him, be deemed to have been
instituted when it was instituted against the deceased
defendant.

23. In the case of a continuing breach of con-
tract and in the case of a continuing wrong independ-
ent of contract, a fresh period of limitation begins to
run at every moment of the time during which the
breach or the wrong, as the case may be, continues.

- 24. In the case of a suit for compensation for an
act which does not give rise to a cause of action unless
some specific injury actually results therefrom, the
period of limitation shall be computed from the time
when the injury results. :

Illustrations.

(#).~—A owns the surface of a field. B owns the subsoil,
B digs coal thereout without causing any immediate apparent
injury to the surface, but at last the surface subsides. The
period of Hmitation in the case of a suit by A against B runs
from the time of the subsidence.

(8).—A speaks and- publishes of B slanderous words not
actionable In themselves without special damage caused thereby.
C in eonsequence refuses to employ B as his elerk. - The period
of limitation in the case of a suit by B against A for compen-
gation for the slander does not commence till the refusal//

95, All

4 u

not charge-
able by
reason of
acknowledg-
ment or pay-
ment made
by another
of them.
Effect of
substituting
or adding
new plaintiff
or defendant.

Proviso
where origi-
nal plaintiff
dies.

Proviso
where origi-
nal defendant
dies.

Coutinuing
breaches and
wrongs.

Suit for
compensation
for act not
actionable
without
special
damage.

i




7 ’ 630 Limitatioy,, [acr xy
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is submitted to or acquiesced in for one year after the
claimant has notice thereof and of the person making
or authorizing the same to be made.

Lllustrations.

(@).—A suit is brought in 1881 for obstructing a right of
way. The defendant admits the obstruction but denies the right
of way. The plaintiff proves that the right was peaceably and
openly enjoyed by him, claiming title thereto as an easement and
as of right, without interruption, from lst January 1860 to lst
January 1880. The plaintiff is entitled to judgment,

(6).—In a like suit also brought in 1831 the plaintiff merely
proves that he emjoyed the right in manner aforesaid from 1858
to 1878. The suit shall be dismissed, as no exercise of the right
by actual user has been proved to have taken place within two
years next before the institution of the suit.

{(¢).—In a like suit the plaintiff shows that the right was
peaceably and openly enjoyed by him for twenty years. The
defendant proves that the plaintiff on one oceasion during the
twenty years had asked his leave to enjoy the right, The suit
shall be dismissed.

27. Provided that, when any land or water upon,
over, or from which any easement has been enjoyed
or derived has been held under or by virtue of any
interest for life or any term of years exceeding three
years from the granting thereof, the time of the enjoy-
ment of such easement during the continuance of such
interest or term shall be excluded in the computation
of the said last-mentioned period of twenty years, in
case the claim is, within three years next after the
determination of such interest or term, resisted by the
* person entitled, on such determination, to the said land
or water.

 Illustration.

A sues for a declaration that he is entitled to a right of way
over B’s land. A proves that he has enjoyed the right for
twenty-five years ; but B shows that during ten of these years
C, a Hindu widow, had a life interest in the land, that on C’s
death B became entitled to the land, and that within two years
after (’s death he contested A’s claim to the right. The suit
must be dismissed, as A, with reference to the provisions of this
section, has only proved enjoyment for fifteen years.

28. At

Exclusion in
favour of re-
versioner of
servient tene-
ment,
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Extinguish. ~ 28. At the determination of the period hereby
o property,  Limited to any person for instituting a suit for posses-
sion of any property, his 1’1ght to such property shall

be extinguished.

THE FIRST SCHEDULE.
(See section &.)

. N“mgf“ ;&: year © Title. Extent of repeal.
X of 1865 ... | The Indian Succession | In section 321, the words ¢ within
Act. - two years after the death of the

testator, or one year after the
legacy has been paid.”

IX of 1871 ... | The Indian Limitation | The whole.
Act, 1871,
X-of 18%7 ... {The Code of Civil Pro- | Section 599, and in section 601
cedure. the words ““ within thlrty days

: from the date of the order.”

THE
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THE SECOND SCHEDULE.

(See section 4)
TirsT DIVISION: SuITs.

Time from which period

Period of imitation. bogins to TUB-

Description of suit.

_,A///I - I
part T—Thirty

days.
When notice of the

award is delivered to
the pla'mti{f.

Judication of claims to
waste-lands) -

When the act or omis-

9.—For compensation for doing,
gon takes place:

or for omitting to do, an
act alleged 10 be in pur-
suance of any enactment
in force for the ftime
being in British India.
Part JI1.—8i
months.
3. —Under the Speciﬁc Relief | Six months
Act, 1877, section 9, to
recover possession of 1m-
moveable property-

4, —Under Act No. IX of 1860 Ditto
(to provide for the speedy
determination of certain |
disputes betweer workmen \
engaged in railway and
other public works and
their employers) section

When the dispossession
oceurs. ’

When the wages hire
or price of work claim=
ed accrue OF accrues
due.

When the instrument
sued upon becoraes due
and payable.

5. — Under the Code of Civil Pro- Ditto
cedure, chapter XXIX :
(Q swmmary procedure

o negotiable instruments) .
Ppart 1V.—0ne

gear.
/—Jpona Satute, Act, Regu- One year = \When the penalty or
lation OF Bye-law, for a forfeiture 18 'mcurred.

penalty or forfeiture.

.,,,/,____...__,_,..—»—,_




Limitation.

THE SECOND SCHEDULE—continued.

First DrIvision : Surrs——continued.

Description of suit, Period of limitation,

Part IV.—One
' year,—contd.
7.—Tor the wages of a house- | One year

 § hold servant, artisan or
labourer not provided for
: by this schedule, No. 4.

8.—For the price of food or| Ditto .. When the food or dvink
drink sold by the keeper is delivered.
of a hotel, tavern or '
lodging-house.

St s e P o e e s 1 o

9.~—For the price of lodging ... | Ditto ... | When the price becomes
‘ payable.
10.—To enforce a right of pre-| Ditto _ ... |When  the purchaser
emption, whether the takes, under the sale
right is founded on law, sought to be impeach-
or general usage, or on ed, physical possession
special contract. " of the whole of the

property sold, or,where
the subject of the sale
does not admit of phy-
sical possession, when
the instrument of sale
1s registered.

11.—By a person against whom | Ditto
an order is passed under
section 280, 281, 282 or
835 of the Code of Civil
Procedure, to establish his
right to, or to the present
possession of, the proper-

... | The date of the order.

ty comprised in the order, : b
‘ 12.—To set aside any of the fol- | Ditto «v. | When the sale 1s con-
; : lowing sales :— o firmed, or would other- ;

i (@) sale in execution of a decree wise have become final i

: ’ of a Civil Court; and conclusive had no

suchsuit been brought.
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THE SECOND SCHEDULE-——continued.

Pirer DIVISION: SUITS-—COnﬁn\led.

Time from which period

Description of suit. Period of limitation. begins to TuB.

/A//'”

,/w/,.
Part IV —One

yeao‘,-——contd.

(b) sale in pursuance of a decree
or order of a Collector or
other officer of revenue;

ment revenue, or for any
demand recovera Je as
. such arrears ;

(¢) sale for axxears of CGrovern- \

(@) sale of a patni talug sold
for current arrvears O
rent.

Ewplanation.——-ln this clause ¢ pat-
ni’ includes any interme-
diate tenure caleable for

current aryears of rent.

18.—To alter or get aside 2 deci-
gion or order of a Civil
Court in any proceeding

other than a guit. -

The date of the final
decision oY order in the
case by @ Court com-
petent to determine 1t

. finally.

One year

The date of the act or

order.

14.—To set aside any act Or order
of an officer of Govern-
ment in his official .capa-
city, nob herein other-
wise expressly provided
for.
15.—Against Government t0 cet | Ditto
aside any attachment,
lease OF iransfer of im-
moveable property by the
rgvenue authorities for
avrears Of Government
revenue.

When the attachment,
lease OT fransfer 1s
made.
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THE SECOND SCHEDULE—continued.

Frrst Division : Svurrs—continued.

Description of suit.

16.—Against Government to re- | One year

cover money paid under
protest in satisfaction of
a claim made by the re-
venue authorities on ac-
count of arrears of reve-
nue or on account of de-
mands recoverable as
such arrears.

17.—Against Government for
compensation for land
acquired for public pur-
Pposes.

18.—Like suit for compensation
when the acquisition is
not completed,

19.—For compensation for false
imprisonment,

20.—By executors, administra-
tors .or representatives
under Act No. XII of
1856  (to enable eue-
cutors, administrators or
representatives o sue
and be sued for certain
wWrongs).

21.—By executors,administrators
or representatives under
Act No. XIIT of 1855
(to provide compensation
to families for loss ocea-
sioned by the death of a
person cauvsed by action-
able wrong).

Period of limitation.

e —————
Time from which Pperiod
begins to yup,

—— ——

Part IV.— One
year,—contd.

Ditto
Ditto

Ditto

Ditto

Ditto

v | When the Payment i
. made.

«. | The date of determiy.
Ing the amount of
the compensation.

... | The date of the refusal
to complete.

«s | When the imprisonment,
ends,

... | The date of the death
of the person wronged.

... | The date of the death
of the person killed.

[acr ‘x%' 3
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SCHEDULE—continued.

First DivisioN : Surrs——continued.

Deseription of suit.

Time from which period

Period of limitation .
begins to run.

22.—For compensation for any
other injury to the per-
son.

23.—For compensation for a ma-
licious prosecution.

24.—For compensation for libel

25.—For compensation for slan-

der.

26.~—~For compensation for loss
of service occasioned by
the seduction of the
plaintiff’s servant or
daughter.

27.—For compensation for induc-

ing a person to break g |

contract with the plain-
tiff.

28, —For compensation for an
illegal, irregular or ex-
cessive distress.

- 29.—For compensation  for
wrongful  seizure of
moveuble property under
legal process.

|

Part IV ——0ne % .
i
i

year,—contd.

One year ... | When the injury is com-
l mitted.

Ditto ... . When the plaintiff is
acquitted, or the pro-
secution is otherwise
terminated.

Ditto v+ | When the libel is pub-
lished,

Ditto ... | When the words are
spoken, or, if the words
are not actionable in
themselves, when the
special damage com-
plained of results.

Ditto ... | When the loss oceurs.

Titte ... | The date of the breach.

Ditto ..+ | The dateof {he distress,

Ditto ... | The date of the seizure.
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THE SECOND SCHEDULE~007zizf7zzzed.
Firsr Division . SUITS“COlltinued.
\\\

Description of s, (Period of limitation, Lime from which ber

begins to run, ;
| . :
—_— :
T i e b
Part V—Toyy

2 years. |
; i
|

Two years .., | When

30.— Against g carrier for com-
Pensation for losing op

the loss or jy.
- mjuring goods,

jury occurs.

Sl.—Against g carrier for com- | Ditto
pensation for delay in

‘ When the go
elivering goods,

[

ods ought
to be delivered.

32.—Against one who, having a| Ditt, .| When the perversion
right to use broperty for first  becomes known
- specific  purposes, per- to the person injured
verts it to other pur-

thereby,

poses. .

88.—Under Act No, XITof 1855 | Disto o« | When the wrong com-
(Yo enable executors, ad- plained of is done,
ministrators or represent-

atives to sue and 4, be
sued for certain wrongs)
against an executor, ad-
ministrator or other re.
Presentative.

34.—For the recovery of a wife, | Ditto ++ | When possession is de.

manded and refused,
85.—TFor the restitution of con-| Ditto <+ | When restitution is de-.
Jjugal rights. manded and is refused
by the husband or
wife, being of £yl] age
and sound ming,
88.—Tor compensation for any [ Ditto

v | When the malfeasance,
malfeasance, misfeasance misfeasance o non-
or nonfeasance independ. feasance takes Place.
ent of contract and not

herein specially provided
for. h
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THE SECOND SCHEDULE—continued.

First Division: Surrs-—continued.

Description of suit.

Period of limitation.

Time from which period
begins to run,

37.—For compensation for ob-
structing a way or a
watercourse.

-~ 88, —For compensation for divert-

ing a watercourse.

89, —TFor compéhgation for tres-
pass upon immoveable
property.

40,—TFor compensation for in-
fringing copyrightorany
other exclusive privilege.

41.—~To restrain waste

42, For compensation for injury
/ caused by an injunction
wrongfully obtained.

43.—Under the Indian Suceces-
sion Act, 1865, section
320 or 321, to compel a
refund- by a person to
whom an executor or
administrator has paid a
legacy or distributed
assets.

44,—By a ward who has attained
majority, to set aside a
sale by his guardian.

45,~To contest an award under
any of the -following
Regulations of the Ben-
gal Code :—
VIT of 1822,
IX of 1825, and
IX of 1833.

Part VI—Three
years.
Three years ..

|
|
Ditto %

Ditto -
Ditto .

Ditto
Ditto e

Ditto

Ditto

Ditto

The date of the obstruc-
tion.

The date of the diver
sion.

The date of the trespass.

The date of the
fringement,

n-

When the waste begins,

When the injunction
ceases. '

The date of the pay-
ment or distribution.

When the ward attains
majority.

The date of the final
award or order in the
case.
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THE SECOND SCHEDULE—contmuefz.

Frrst Divisioxn : SU.ITs-continued,

\7\%\?.\\\\__ "
: - e - . s, Time from which perigq
Deseription of suit. (Peuod of }nmta.tlon.; hegins to run?
..... ‘MgMEN*\\

!
i

[Part VI —Thyee
Jears,—contd. |

416,-Byaparty bound by such Three years ,.. The date of ¢he fin
award to recover an
property comprised there.
1n.

af
award or ordep in the
case,

|
|
47.— By any person houng by an | Ditto ! The date of the fig]
order respecting the pos- } order in the cage, '
!
!

session of Property made
under the Code of Cpim.-
inal- Procedure 5> chapter
XL, or the Bombay
Mémlatddrs Courts Aet,
or by any one claiming
under such person; to
recover the property
comprised in such ordey,

48.—For specific moveable pro- | Ditto **| When the person hay-
' perty lost, or acquired , ing the right to the
by theft, or dishonest Possession of the pro-
misappropriation or con- perty first learns in
version, or for compen- whose possession it is.
sation for wrongfully
taking gr detaining the !
same,

49.—~For other specific moveable Ditte .. | When the property is

LT Rt

property, or for compen- 7 wrongfully taken or o+
sation for wrongfully : ' Injured, or when the
taking o Injuring or detainer’s  possession
* wrongfully detaining becomes unlawful,
the same, .
50.—For the hire of anmimals, |  Ditto f.,NV hen the hire becomes
vehicles, boats or houge. - |7 payable,

hold furniture,
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THE SECOND SCHEDULE—coitinued.

Fizst DivisioN: Svurrs—continued.

Description of suit.

51.—For the balance of money
advanced in payment of
goods to be delivered.

5%, —Tor the price of goods sold

: and delivered, where no
fixed period of credit is
agreed upon.

53.—For the price of goods sold
and delivered to be paid
for after the expiry of a
fixed period of credit.

54.—For the price of goods sold
and delivered to be paid
for by a bill of exchange,
no such bill being given.

55.—For the price of trees or

growing crops sold by

the plaintiff to the de-

: fendant where no fixed

| B8 period of credit is agreed
' upon.

56.—For the price of work done
by the plaintiff for the
defendant at his request,
where no time has beén
fixed for payment.

"57,—,-F01 inoney payable for
' money lent.

':58 —Tike suit when the lender
has given a-cheque for
the money.

Period of limitation.

Time from which period
begins to run.

Part VI.—Three
years,~—contd.

Three years

Ditto

Ditto ...

Ditto

~ Ditto e

Ditto

Ditto .

Ditto

When the goods oucrht
to be dehveled

The date of the delivery
of the goods,

When the period of cre-
dit expires.

When the peribd of the
proposed bill elapses,

The date of the sale,

When the werk is done-

‘When the loan is made.

When the cheque iy
paid. :
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Limitation,

[acr xy ¢
THE SECOND SCHEDULE~contz'~nued.

First Drvisron . SUITS-~COIltillued.
M-‘
Period of limitation,| Time from which orioq

egins to yu,

\

Description of suit.

—_—

——

Part VI—Three
Jears,—contd.
59,—TFor money lent under ap

agreement that it sha))
€ payable on demand,

Three years ... When the loap Is made,

60.—For money deposited under

|
Ditto ... | When the demand jg
an agreement that 4 | magde,
shall be Payable on de- .
mand,
61.—For money payable to the Ditto | When the money js
plaintiff for money paid paid.
for the defendant, .
62.—For money payable by the Ditto <+ | When the money is re-
defendant fo the plain.- ceived,
tiff for money received
4 by the defendant for the
~ plaintifP’s yge,
63.—For money payable for in- | Ditto

terest upon money due |
from the defendant ¢,
the plaintiff,

When the interest be‘-~'
comes due,

64.—TFor money payable to the
- plaintiff for money found

to be due from the de-
fendant to the plaintiff

O accounts stated be-
tween them,

When the acco:untsv

half, unless where
debt is, by a
taneous agreen;
writing signe
aforesaid, made
able at a fu
and then .
time arrive




|
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THE SECOND SCHEDULE—continued.

First DivisioN : Svirs—continued.

Description of suif.

Period of limitation,

Time from which period
begins to run.

65.—For compensation for breach |

of a promise to do any-

thing at a specified fime;

or upon the happening
of a specified contin-
gency.

66.—On a single bond where a
day is specified for pay-
ment.

67.—On a single bond where no
such day is specified.

68.—On a bond sﬁbject to a con-
dition.

69.—On a bill of exchange or
promissory note payable
at a fixed time after

~ date.

70.—On a bill of exchange pay-
able at sight, or after
sight, but not at.a fixed
time.

71.—On a bill of exchange ac-
cepted payable at a parti-
cular place.

72.—O0n a bill of exchange or
promissory note payable
at a fixed time after
sight or after demand,

78.—~0n a bill of exchange or
promissory note payable
on demand and not ac-
companied by any writ-
ing restraining or post-
poning the right to sue.

Part VI—~Three
years,~—contd,

Three years ...

Ditto ..
Ditto .
Ditto er

Ditto c

Ditto .

Ditto ves

Ditto v

Ditto e

When the time specified
arrives or the con-
tingency happens.

The day so specified.

The date of executing
the bond.

When the condition ig
broken.

‘When the hill or note
falls due,

When the bill is pre-
sented.

When the bill is pre-
sented at that place.

When the fixed time
expires.

The date of the bill or
note.




Lz’mz‘mﬁom

LE\co;m'uned. N

\\]’ ~~~~~ T S
: Lart L~ Threp |
' Jears,—contq, |
4—0n , Promissory 1044 or | Threeg years . p, eXpiratiop of the
bond Payable by Instg]. C o first €rm of Payment
- ments, | as to th bart tlepn
| Payable and, for the
/ f Other arts, the ex-
/ Pltation of ¢} respeg
| ,{ tive terms of pay-
i ,’ ent,
75.—0n 5 Promissory 101, or | Dittg o | Whep the fipgt defayly,
ond payahle by insta]. is made, upjegg where
ments, which brovides € bayee or opy; ee
that, if defanlt e made Walves the benefit f
M payment of o, Insta] € Provision, a5 then
ment, the whole shall

e In respect of
which there jg 1o such

waiver,
.7 6.—~0n 5 Promissory noge given Ditto ++ | The date of the delivery
" by the maker 4 , third to the Payee. .
Person to pe deh'vered to

77.~On a dishonoured foreign Ditto
Ul where brotest hog
een  made and notjge
given,

Ditto

79.-—-By the ageepto, of an gae. Ditto .
' Commodation. againgt
he drawer, .




Description. of suit.

80.—Suit on a bill of exchange,

8L.—By a surety against the

- 82:—By a surety agaipst a co-

83.—Upon any other contract to

84.—By an attorney or.vakfl for

\ 85— For. the balance due- on a

86.—0On. a policy of insurance

promissory note or hond
not herein expressly pro-
vided for.

principal: debtor,

surety.

indemnify.,

his costs of a suit or a
particular business, there
being no express agreement
as to the time when such
costs are to be paid.

mutual, open, and current
account, where there have
been reciprocal demands
between tlie parties.

when the sum agsured is
payable immediately after
‘proof of the death. or loss
has been given to or re-
ceived by the insurers,

Lisetation.

Period-of limitation.

Part Vii—"Three
years,—contd,

Phree years

Ditto

Ditto

Ditto

Ditto

Ditto

Ditto

e T —— e L

THE SECOND. SCHEDUEE—continued,

Fizsr Drviston : Svutrs—continued.

O e e

Time from ;which period
begins to run.

-+ When the bill, note, or
bond. becomes paya-
ble.

«-+ ' When the snrety. pays
the crediter,

++« | When the snrety pays
anything in excess of
his own share,

| When the plaintiff is
actually damnified,

-+ | The date of the. termi-
nation of-the. suit or
business, or (where
the-attorney or vakil
Properly discontinues
he suiti or business)
the date-of- such dis-
continuance,

«++ i The close of-the year in
which the last item
adinitted oy proved is
entered in  the ac-
count ; such year to
be computed as in the
acconiit,

w1 When proofiof the death
or loss is given or re-
ceived to or by the
msurers, wliether lyy
or from the plaintiff,
or any other person,

4- ¥,
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Description of suit,

!
\\\l
i
]

87.—By the assured to recover
Premia paid undey g policy /
voidable at the election of |
the insureys, |
~ i
88 —Against 5 factor for an ge. |
count,

{
|
|
f
|
f
H
|

\

i/{&).*By a principal against hig |
agent for ‘movegle pro—j
perty received by the lat. |
ter and not accounted for, /

I

i

90.—~Other sujtg by Principals |
against agents fop neglect /
Or misconduct,

’ 1

91.—To  cance] Or set aside ap

Instrument not otherwige
provided for,

93.—To declare the forgery of
an instrument attempted to
be enforced against  the
plaintiff,

R U ———

Period of limitation,| Time from which beriod

egius to ryp _
Lart VI — Thyge |
Jears,—contd, |

Three Years ... | When the insurepg elect
to avoid the policy,

Ditto - When the account jg,
| during ¢pe continy.
I ance of the agency,
i demanded and  pe.
} fused, or, where po
i such demand is made,
| when the agency ter.

{  Imnates,

Ditto Ditto.

|
|
|
I
-
|

Ditto -+ | When e neglect op
misconduct becomeg

known o ¢he plaintifr,
Ditto

tling the plaintiff ¢,

have' the mstrument

cancelled oy got, aside
b_eeome known tohim.

. When the facts ent;.
{
]

Ditto voo | When the issue o re-
gistration becomes

known to the plain.
tiff.

Ditto «+. | The date of the attempt.
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THE SECOND SCHEDULE—continued.

First Division: Surrs—continued.

Description of suit.

Period of limitation.

Time from which period
begins to run.

which the
conveyed

94.—For property
plaintiff has
while insane.

95.—To set aside a decree ob-
tained by fraud, or for
other relief on the ground
of fraud.

96.—For relief on the ground of
mistake.

97.—For money paid upon an
existing.  consideration
which afterwards fails.

98.—To make good out of the

general estate of a de-

. ceased trustee the loss

B occasioned by a breach
: of trust.

99.—For contribution by a party
who has paid the whole
amount due under a
joint decree, or by a
sharer in a joint estate
who has paid the whole
amount of revenue due
from himself and his
co-sharers,

100-—By a co-trustee to enforce
against the estate of a

deceased trustee a claim
for contribution.

101.~For a seaxpan’s wages

Part VI.—Three
years,—contd. |

Three years ... |

Ditto

Ditto o

Ditto

Ditto ver

Ditto er

Datto .

Ditto ...

When the plaintiff is
restored to sanity,
and has knowledge of
the conveyance.

When the fraud be-
comes known to the
party wronged.

When the mistake be-:
comes known to the
plaintiff.

The date of the failure.

The date of the trustee’s
death, or, if the loss
has not then resulted,
the date of the loss.

The date of the plain-
tiff’s advance in ex-
cess of his own share.

When the right to cons
tribution acerues.

The end of the voyage
during  which - the
wages are earned,
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THE SECOND 'S'CH'EI)ULE-‘—-com‘-zfn‘ue(Z.
Figst Divaston . g UITS-=continned,

!
Deseription of suait; -{Period of Limitation | Time from which period

: | f begins to ruy,
e T .

Part V1—lises |
|

Jéars,~—contd,

Three years ... | When the wages acerue

102, <oy wages not otherwige
' due, .

expressly provided for
by this schedule,

Ditto ... | When ‘the dower is de.
| manded arnd refused,

or (where ‘during the

continuance of the

marrigge ne i

103.—By o Mubammaday for ex- |
T igible dowey (77224‘(4;)':1[).

such de-
mand has beep made)
when the marriage ig
dissolved by death or
divorge,

104.—By a Muhammadan fop de-

Ditto - When the Marriage g
ferred dower (ﬁm"wtyjal). :

dissolved by death oy
| divoree, :

Ditto | When the thortgagor
i resenters on the mopt..

gaged Propeity,

105.-<By 5 mortgagor after the
‘ ortgage has Heey satis-
fied, to recover surplus
collections received by

- the mortgagee, .

, |

106:=Foran aceotint and g ghaye
of the profits of a dis.
solved Partnership,

Jation,

Ditto oo | The date of the pay-
|~ IYent,
I .

fy
|

. | When the trees are cut
dOW’:ll‘.

107.—By the manager of g joint
estate of ap undivided
family for contribution
in respect of g Payment .
made by him op account
of the estate.

108.—By- a lessor for the value of

C trees cut ‘down by his:
lessee - contrary to” {he
terms of the lease,

|

Ditto The date of the disso-

-

|
<
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THE SECOND SCHEDULE —eontinued,

First Drvision : Svrrs—continued.

Déseription of ‘suit.

Period of limitation.

Time from which period
begins to run.

109.~~For the profits of immove-

able property belonging

to the plaintiff which
have been wrongfully
received by the defen-
dant.

110.=—For ‘arrears of rent ..

111.—By a vendor of immoveable
property to enforce .his
lien for wnpaid pur-
‘chase-money.

*12.—For a call by a company

vogiotered  under wny-

Statute:or Act.

113.~—Tor dpeeifie peifarmance of

a contract.

114, For the rescission of a con-
« 17"1_‘2{01?‘.

g

Piort VI—Three
years,—contd.

Three years

Ditto
Ditto -
Ditto e
Ditte ...
Ditto .

When the profits are re-
ceived, or, where the
plaintiff has been dis-
possessed by a decree
afterwards set aside on
appeal, when he recov-
ers possession,

When the arrears be-
come due.

The time fixed for com-
pleting the sale, or
{where the title is ac-
cepted after the time
fixed for completion)
the date of the accept-
ance.

When the call is pay-
able,

The date fixed for the

performance, or if mno
suck date is fixed,
when the plamtiff has
notice that perform-
ance is relused.

When the facts enti-
tling the plaintiff to
lmve the contract re-
scinded first become
known to him,




; '0m wh;i
begi ruy,
Porg V[.\T/Ereg; \

Jears,—contq.

i

£
8
P
&
@
e
3
=1
fm

Contract j

| broken, Or  (where
| there Successiye
] breaches) When ¢},
| breach in Tespect of
! Which the it is in.
Jl’ stituteq curs, op

{(Where the breaep, Is
/ contmuing) when ¢

116.—Foy Compensat;oy, for the
breach of a contry
Writing Tegistered,

When the period of ;.

ct 1'11/ mitatjon would pegiy

| | contract Dot regig.

/ tered, ’
117.~Upon 2 forejgy judgment./ Ditto +++ | The date o f the Judg.
as defineq in the Code of : ment, : o
Civil Procedure. _

119.—q, obtain 5 dechration that ; Ditto
an adoptioy i valid, |
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THE SECOND SCHEDULE.—-continued.

First DivisioN: Surrs—continued.

Description of suit.

Period of limitation.

Time from which period
begins to run.

121.—To avoid incumbrances or

under-tenures in an en-
tire estate sold for ar-
rears of Government re-
venue, or in a patnt talug
or other saleable tenure
sold for arrears of rent.

122.—Upon a judgment obtained

in British India, or a re-
cognizance,

123.—For a legacy or for a share

of a residue bequeathed
by a testator, or fora dis-
tributive share of the
property of an intestate.

124.—For possession of an here-

ditary office.

Part VIII—
Twelve years.

Twelve years...

Ditto e

Ditto e

Ditto .

When the sale becomes
final and conclusive.

The date of the judg-
ment or recognizance,

When the legacy or
share becomes payable
or deliverable,

When * the defendant
takes possession of the
office adversely to the
plaintift,

Baplanation.—An here-
ditary office is possess-
ed when the profits
thereof are usually re-
ceived, or (if there are
no profits) when the
duties thereof are usu-
‘ally performed.
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FIRST DIVISION‘.' SUITS‘COHﬁHUGd.
..\\\\ \k;\%? %t %;\\N _—
Desm‘iption of suit, /Pem'od of limj.

. Time fropm, which Deriog
ation.| run

begins to 1
I S —_— —

Twelve Years / The dage of the alieyy..
ndg op Muhatpmadan tioy,

When tp, alienee takeg
POssession o the ppo.
perty, :

When t}hqexplusion be.
Comeg knowy to the
plaintif,

When the aTears gpg
Payable,
When the right de-

nied,

When the right ¢, re-

Sume oy assess the Jang
first, accrueg,

sessmeng,

oL rent-freq |
lang. ~

first refugeq the o).
Joyment of the right,
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THE SECOND SCHEDULE—continued.

First Drvision: Svuirs—continued.

)

Description of suit. Period of limitation.! Time lt;ro‘x_n which period
; ! cgins to run.

Part VIII.—
Twelve years,—
continued.

. ‘.._A__,._,__NQ\ e

132.~To enforce payment of | Twelve years... When the money sued
: money charged upon im- i for becomes due.
moveable property.

Eaplanation.—The allowance and
fees respectively called
malikdna and Aaggs shall,
for the purpose of this
clause, be deemed to be
money charged upon im-
moveable property.

133.—To recover moveable pro-| Ditto «.. | The date of the pur-
perty conveyed or be- chase. :
queathed in trust, de- :
posited or pawned, and
afterwards bought from
the trustee, depositary
or pawnee for a valuable
consideration.

134.,—~To recover possession of im- | Ditte Ditto.

moveable property con-

veyed or bequeathed in

trust or mortgaged and.

afterwards  purchased

from the trustee or mort-

~ gagee for a valuable con-
sideration.

135.—Suit instituted .in a Cowt | Ditto ... | When the mortgagor’s

not established by Royal , right to possession de-
Charter by a mortgagee termines.
for possession of immove-
able property mortgaged.




when the vendor was
out of possession at the
date of the sale,

137 —Like suit by a purchaser at
a sale in execution of a
decree, when the judg-
ment-debtor was out of

possession at the date of
the sale.

188.—By a purchaser of land at
a sale in execution of g
“decree, for possession of
* the purchased land, when
the judgment-debtor was
In possession at the date

of the sale,

189.—By a landlorq to recover
Possession from a tenant,

140.—By a remainderman, a re-
' Versioner (other thanp g
landlord), or a devisee,
for possession of immove-
able property,

141.—Like suit by a Hindg or

~ Muhammadan entitled
to the possession of .
moveable property on the
death of a Hindy or
Muhammadan female,

e ————
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} | THE SECOND SCHEDULE—continued,
;f First Divisioy ; Surrs—continued.
] Description of suit, Period of limita‘tion.lI T]mebfgoiﬁls “ﬁ;lggnl_) eviod
Pa?‘t V. I]I* |
Twelve years,— |
continued.
136.—By a purchaser at a private | Twelve years... | When the vendor is
sale for possession of im. first entitled to posses-
moveable property sold, sion,

Ditto When the judgment-
debtor is first entitled
to possedsion.

 Ditto The date of the sale.
| |
|
i
|
Ditto | When the tenancy js
determined, o
Ditto When his “gstate ;f:‘a,ﬂs
into possession.

When the _female dies,
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THE SECOND SCHEDULE~—continued.

Pirst Drvision : Suirs—continued.

Deseription of suit.

Period of limitation.

Time from which period
begins to run.

S

RS

142 —TFor possession of immove-
able property, when the
plaintiff, while in posses-
sion of the property, has
been dispossessed or has

~discontinued the posses-
sion.

- 148.—Like suit, when the plain-

tiff has become entitled
by reason of any forfeiture
or breach of condition.

" 144.—For possession of immove-

able property or any in-
terest therein not hereby
otherwise specially pro-
vided for,

- 145.—Against a depositary or

pawnee to.recover move-

ahle property dep051ted or’

pawned

146.—Before a Court established |

by Royal Charter in the
exercise of its ordinary
original eivil jurisdiction

by a mortgagee to recover

from the mortgagor the
possession of immoveable
property mortgaged.

" 147.—By a mortgagee for fore-

closure or sale.

Part VIIT.—
Twelve years,—
continued.

Twelve years...

Ditto

Ditto

Part TX.—
Thirty years,

Ditto

Part X.—
Siaty years.
Sixty years

Thirty years ...

The date of the dis-
possession or discon-
tinuance.

‘When the forfeiture 1is
incurred or the con-
dition is broken.

When the pdssession of
the defendant becomes
adverse to the plaintiff,

The date of the deposit
or pawn,

When any part of the
principal or interest
was last paid on ac-
count of the mortgage
debt.

When the money se-
cured by the mnlto age
becomes due.




Time from which DPeriod
begins 4, run

.

~“‘\\:\
: When the right ¢, re-
to recover pos- deem o, 0 Tecovep
session Mmoveahle Dossessiopn aceryeg,
Property Mortgageq, rovided that a]) claimg
: to  rede ]

————

150.~Under the Code of Criming] Se
- Tocedure from a sen.
ence of death

DPassed by
8 Sessiong J, udge, -

ven days
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THE SECOND SCHEDULE-—-continued.

Seconp Division: APPEALS—-CODCIuded.

Description of appeal.

Period of limitation.

Time from which period
begins to ruu,

‘151 — From a decree or order of
any of the High Courts
of Judicature at Fort
William, Madras and
Bombay in the exercise

of its original jurisdic-

tion.

152.—~—Under the Code of Civil
. Procedure to the Court
of a District Judge.

153.—DUnder the same Code, sec-
tion 601, to a High
Court.

164.-—Under the Code of Criminal
Procedure to any Court
other than a High Court.

155.—~Under the same Code to a

High Court except in the
cases provided for b

No. 150 and No. 157.

156.—Under the Code of Civil
Procedure to a High

Court except in the cases |

provided for by No. 151
and No. 153,

157.—Under the Code of Criminal
Procedure from a judg-
ment of “Acquittal,

Twenty days...

Thirty days ...

Ditto

Ditto

Sixty days

Nixety days ...

Six months® ,,.

The date of the decree
or order.

The date of the decree
or order appealed
against,

The date of the order
refusing the certifi-
cate,

The date of the sen-
tence ororder appealed
against,

Ditto.

- The date of the decree

or  order

. appealed
against.

The date of the Judg-

 ment appealed against.
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THR SECOND SCHEDULE-—-coMz'nued.
TaRD DiVISION: APPLICATIONS.

. — . T Time fron, which pay;
Descnptlou of application, /Penod of hmlt-atlon./ egins tol ;m?nn_od
\\5\_\

When the award ig g},

158, —Unge, the Code of Civi] / Ten days
] / mitted ¢, the Couyt,

rocedure to got aside ap
award, ~

When the Summong
served,

Ditto

Fifteen days ,,, When the .2pplication

160.~For an order undey section
; for reviey 1S rejected,

629 of the same (Code
resuring 4o the file 5
rejected application fo,
review,

Ditto ++« | When the bayment o
adjustment i made,

The date of the decree

Twenty days ,
Or-ordep,

and Bomba.y In  the

exercise of jig original
Jurisdiction,

"The date of the dis.
missa),

: / 163.-—-Bya Plaintif for 4 order Thirty days |,
to set aside 4 dismissa)

by defayly,

-

The date of executing

&Ny procesg for ep-
,forcmg the Judgment,

l1 64.--By a defendant for an order Diff;g_) :
to set aside g Judgment .
X parte,

W‘t‘@ffm-@(.m\‘ T S | TR T P
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THE SECOND SCHEDU LE—continued.

THIRD DDIVISION : APPLICATIONS-—continued.

Description of application.

Period of limitation‘\]

e

165.—Under the Code of Civil Thirty days

Procedure, by a person
dispossessed of immove-
able property, and dis-
puting the right of the
decreeholder or purchaser
at a sale in execution of
a decree to be put into
possession.

166.—To set aside a sale in execu-
tion of a decree, on the
ground of irregularity in
publishing or conducting
the sale.

167.—Complaining of resistance
or obstruction to delivery
of possession of immove-
able property decreed or
sold 1n execution of ade-
cree, or of dispossession
in the delivery of pos-
session to the decree-
holder or the purchaser
of such property.

168.—For re-admission of an ap-
peal dismissed for want
of prosecution. '

169.—Tor a re-hearing of an ap-
peal heard ex parte n
the absence of the res-
ondent.

170.—TFor leave to appeal as a
pauper.

171.—Under section 363 or 365
- of the Code of Civil Pro-
cedure by a person claim--

ing to be the legal repre-
sentative of a deceased
plaintiff.

Ditto

Ditto

Ditto

Ditto

Ditto

Sixty days

e

Time from which period
begins to run,

|
\ The date of the dispos-
session.

The date of the sale.

The date of the resist-
ance, obstruction or
dispossession. ‘

Thle date of the dismiss-
al.

The date of the decree
in appeal.

The date of the decree
appealed against.

The date of the i)lain-
tiff’s death.

JUE———— R ST O
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THE SECOND SCHEDULE—continued.

Tairp Division: APPLICATIONS-——continued.,

Description of application.

Period of limitation.

Time from which peri
begins to run,

172.—~By a purchaser at an exe-
cution-sale to set aside
the sale on the ground
that the person whose
interest in the property
purported to be sold had
no  saleable interest
therein.

178.—For a review of judgment,
except in the cases pro-
vided for by No. 162,

174.—By a creditor of an in-
solvent judgment.debtor
under section 853 of the
Code of Civil Procedure.

176.~—For payment of the amount
of a decree by instal-
ments,

176.—~Under the Code of Civil
Procedure, section 516 or
525, that an award be
filed in Court.

177.—For the admission of an ap- |

peal to Her Majesty in
Couneil.

/ 178.—Applications for which no
period of limitation is
provided elsewhere in
this schedule, or by the
Code of Civil Procedure,
section 230.

179 —-—Fm the execution of a de-
cree or order of any Civil
Court not provided for
by No. 180 or by the
Code of Civil Pxocedule,
section 230,

Sixty days

Ninety days ...

Ditto

Six months ...

Ditto

Ditto

Three years ...

Ditto ; or, where
a certified copy
of the decree
or order has
been register-
ed, six years,

The date of the sale.

The date of the decree
or order.

The date of the publica-
tion of the schedule,

The date of the decree.

The date of the award.

The date of the decree
appealed against, -

When the right to ap-
: Y

ply accrues. -

1 The date of. the de-
cree or order; or .

2 {where there has been
an appeal) the date of
the final decree or
order of the Appellate
Court, or
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THE SECOND SCHEDU LE—continued.

Turb DIVISION : AppricaTioNs—continued.

[ e ) . i
: A i | Time from which peried :
Description of application. éPenod of limitation.! begins to run. L

i

N P i
| 3 (where there has been
a review of judgment)

the date of the deci-
sion passed on the re- i
view, oOr i

i

i

i

' 4 (where the applica-

\ tion mnext hereinafter

' mentioned has been
| made) the date of
’l applying in accord-
I ance with law to the
‘, proper Court for exe-
| cution, or fo take
| some step in aid of
¢ execution, of the de-
. eree or order, or

.5 (where the notice

' next hereinafter men-

tioned hasbeen issued)

the date of issuing a

notice under the Code

of Civil Procedure,”
section 248, or

6 (where the applica-
tion is to enforce any
payment which the
decree or order directs
to be made at a speci-
fied date) the date so
specified.

Leplanation I.—~Where
the decree or order has
been passed severally
in favour of more per-
sons than one, distin-
guishing portions of
‘the subject-matter as

i payable or deliverable

| to each, the applica-

DM
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THE SECOND SCHEDULE—continned.

THiRp DivisioN: APPLICATIONS—continued.

Time from which period

Description of application. {Period of limitation. hegius to run.

tion  mentioned in
clanse 4 of this Num-
ber shall take effect in
favour only of such of
the said persons or
their representatives
as it may be made by.
But when the decree
or order has been pass-
ed jointly in favour of
move persons than one,
such application, if
made by any one or
more of them, or by
his or their represent-
atives, shall take ef-
feet 1in favour of them
all,

Where the decree or or-
der has been passed
severally against more
persons than one, dis-
tinguishing portions
of the subject-matter
as payable or deliver-

- able by each, the ap-

plication shall take

effect against only
such of the said per-
sons or their repre-
sentatives as it may
be made against. But
where the decree or
order has been passed
jointly against more

o ‘ persons than one, the

’ application, if made

against any one or

more of them, or
against his or theiv
representatives, shall
take effect against
! ' them all. ‘

[T




NN

180.—To enforce a judgment,
decree or order of any

Timitation.
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THE SECOND SCHEDULE—concluded.

Taizrp Di1visSION : Arrricarrons—concluded.

Description of application.

Court  established

Royal Charter in the ex-
ordinary
original civil jurisdiction,
or an order of Her Ma-

ercise of its

jesty in Council.

{Period of limitation.

|
i

Tyvelve years ...

by

|

;
|
|
|

U

|
|
!
i
i

Time from which period
begins to run.

Explanation I I.—¢¢Pro-
per Court ”” means the
Court whose duty it
is (whether under sec-
tion 226 or 227 of the
Code of Civil Proce-
dure or otherwise) to
execute the decree or
order.

When a present right to
enforce the judgment,
decree or order accrues
to some person capable
of releasing the nght:

Provided that when the
judgment, decree or
order has been revived,
or some part of the
principal money secur-
ed thereby, or somein-
terest on such money,
has been paid, or some
acknowledgment  of
the right thereto has
been given in writing
signed by the person
liable to pay such prin-
cipal or interest, or his
agent, to the person
entitled thereto or his
agent, the twelve
years shall be comput-
ed from the date of
such revivor, payment
or acknowledgment,or
the latest of such re-
vivors, payments or
acknowledgments, as
the case may be.






